THE DELHTADMINISTRATION (AMENDMENT); ACT, 1988

No. 10 or 1988

[-g861 qoww 43671 _
An Act further to amend the Delhi Admrmstratron Act, 1966.

Be'lt enacﬁed By Paﬂrament e fie! Phirtyninth Year' of the Republic:
ofi Inelael as.follows: —

1. (1) This Act may be called the Delhi Admlnlstratlon (Amendment)
Ml . B

(2) It shall be deemed to have come into force on tPre 24th day -of
Recember; 1987.. '

19 of 1966, 2. Tn section 10 of the Delhi Administration’ Act, 1966 (heréinafter
o pefesred toras the pringipal: Act) .in the promso,éflor the words, “Provrded
that the said, peniod”;; followln7 -shall be subst 1tuted i mely —

“Prov1ded that the ‘Central’ Government may,; by notrﬁcatibn in

tlfr gp,otlﬁca "n by suc ‘errod not exceedln“ ne year at a time as

_ owewer thet the total per,%pd sd extended sHéIl not
s ex)ceed three ¥EQrs:. ’ i ,

" Provided furﬂier that the said’ periodtor extended peﬂod”

Ord. 10 B AN 6 5) The Delhi Admihistration (A‘mendment) Ordlnance 1987 is
of 1987. hereby repealed. B
(2) Notw1thstanding stich repeal; anythrn;r ‘done’ of any -aetion t‘aken
“lAfl&cr bue'pr.lﬂ‘c‘lpal Act, as aiﬁeﬁdcu by the* ‘said”- uf&l‘l&ﬁce' Sh‘d'lﬁ‘{‘“)’e
~ddétiied to have Been done or taken under the prineipal A*ct as amended
by thls Act,
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